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(vi) Address for services
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IN.THE CENTRAL ADMINISTRATIVE TRTBUNAL
PRINCIPAL BENCH : NEW DELHI
ADDITIONAL BENCH : ALLAHABAD
. BETWEEN
Sheo Shankar shukla - - Applicant
AND

| Union_of India

- RESPONDENTS

1. Particulars Of the applicant:

(i) Name of the Applicant: Sheo Shankar shukla

(ii) Father's name

.o

Sri Na g'esm}ér shukla
kiii) Agesofgfhe applicaﬁt-; éé yeérs.
(iv):Des%gnation . Sr.Booking Clerk at

' B o Qolonélganj Railway Station
(v)':Office Add;ess' | : Sr. BookingAclerk,

Colone;ganj Railway Station.
of all noticess: 'Villagez Mokalpur pura

Madh Nagar, P.0.Mokalpur

Distt: Gonda.
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. -IN THE CENTRAL ADMINISTRATIVE TRIBUNAL e - ® r

CIRCUIT BENCH, LUCKNOY @ . T
' ' S ,'uk

_,:‘:R_Q.E.,R.,., SHEET

~ O.A. No0.440/87
REGIST iwTIul No, ' _._ of 138,

"

. ' $.5, Shukla’
APPCLLANT * ,
/ i%:ﬁrtmwr - ' ,
) , VERSUS v
DE"-E[\ J’_‘I\T Uni.on of'\India .
RESPUNU_NT “— - e
ial T Hrier Order, Mentiening Reference ’1 Hou Compllac
umber if necessary v { with anddate
of order ! . ' of camplianc
and date o e f
\ I —
Hon' Mr, K".J . Raman, AM.
16/5/89 None is present for the applicant The
) briefholder for the learned counsel .for
) the respondents requests for adjourrment .
| This case be 1isted for hearin on 17-8-89
{ (sns) ’
(Lo lK a({r“ QJ\'W»Q:' Qs [rreorbend
' ! ’ . SW#‘.’ ‘/“l«v
L~ ' .
mw - e
AR
" Hon' Mr..D K. Agrawal, J .
30310489 None.appears for ' the 'pérties. o o s
' ] 'pist'this Case on 9-1-90 fgr.heag;ng. |
| "
q-i Ko -
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ADDITIONAL BENCH,

- CINTRAL ADMINISTRATIVE TRIBUNAL

Registration No. L\U\O - of 1987

&

23-A, Thornhill Road, Allahabad-211C01
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Particulars to be examined Endorsement as to result of Examination

1. s the appeal competent ?
.2, (a)ls the application in the prescrivbed form ?
(b) Is the application in paper book form ?

(c) Have six complete sets of the application
been filed ? '

3. (a) Is the appea! in time ?

(b) If not, by how many days it is beyond
time ?

(c) Has sufficient case for not making the
application in time, been filed ?

4, Has the document of authorisation;Vakalat-
¢ nama been filed ?

5, Is tﬁé application accompanied by B. D./Postal-
Order for Rs. 50/-

6. | Has the certified copy/copies of the order (s)
against which the- application is made been

filed ?

(a) Have the copies of the documents/relied
upon by the applicant and mentioned in

the application, been filed ?

ve the documents referred to in (a)

' Ha
(b) a Gazetted Officer

above duly attested by
and numberd accordingly ? |
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e
NS |
Mz, §0ck

b e

—

Y5
NE
g



\l—-w-q.. .

10.

1.

12.

14.

15.

16,

17.

18.

{

articulars to be Examined

{c) _&ws"the documents referred to in (@)

¥ ] . }
above neatly typed in double space ?

Has the index ot documents been filed and

paging done properly ?

Have the chronological details of repres-
entation made and the outcome-of such rep-

resentations been indicated in the application ? -

Is the matter raised in the application pending
before any Court of law of any other Bench of
Tribunal ?

Are the application/duplicate copy/spare cop-
ies signed ?

Are exfra copies of the application with Ann-
exures filed ? :

(a) Identical with the origninal ?
(b) Defective ?
(c) Wanting in Annxures
NOS....vveverenenns /Pages Nos.. ........ ?

Have file size envelopes bearing full add-
resses, of the respondents been filed ?

Are the given addresses, the registered
addresses ? ‘

Do the names of the parties stated in the
copies tally with those indicated in the appli-
cation ?

Are the translations certified to be true or
supported by an Affidavit afflrmmg that they
are true ?

Are -“the facts of the case mentioned in.item
No. 6 of the application ?

(a) Concise ? .
(b) Under distinct heads ?

(c) Numbered consectively ?

paper ?

Havé the -particulars for interim order prayed
for, indicated with reasons ?

‘\ § 8. Whether all the remedies have been exhaused.

: \

°Jf’ ',.,?):«_J 92'

2

(d) Typed in double space on one side of the

b d & vs/s’/6’7

)

Endorsement as to result of Examination
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4 CENIAGL ADMINISIRALIVE TRIBUNAL,

i

LUCKNOW BEZNCH

LU CKNOW

 0.A.No, 440/87

Sheo Shankar Shukla Applicant

VeIrsus
Union of India & otkers. Respondents.

Coungel for Appliceant.

Shyi O.P.Srivastava
Counsel for Regpondents.

Shri B.K.Shukla

Hon.Mr. Justice U.C. Srivastava,VeCo
‘Hon. Mr, K.Obayya, Adn. MembeX.

(Hon. Mr. Justice U.C.Srivastava, v.C.)

The applicant wasin railway service ané was

promoted in the year 1964 as Swpidak Booking Clerk  and

in the year 1975 he was promoted as Senior Booking Clerk.

A charge sheet was issued to him on 14.1.1984,while he

was working as such.The charge against him wes that the

. . L2
()() apolicent demande) a sum of ks 85/~ from Vigilance Khabasi

el

as Railway fare between Karnailgahj to Barauni v‘.?lgiiie the
actual fare was ks 83/~ Thus he took Rs 2/~ excess for his‘
personalgain. Apeart from that he struck out theprinted
fare which was printedvas Rs 16410. Fufher, though he

was in serviice,he did not declare his personal ;élongings

anao \ilOlEited tul.e 31( 1) Of Ll)e:o 1duc SDe 1
Ioceed 7 i y f i W S p 164 oF e S

7 . ,t t].: ] F : N
v ’S nc Y f o er CO lu Cd < L Lh } a S
We re -DIOV ed -L ‘ ‘( o L vV m S.’:)\‘
L]
gt ’

ol 11 ed i '
he filed this application before the Tribunal
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b

—w

- »
D
2, ‘he leagned counsel for the spplicant

vehemently contended thec the finding of the enquiry
officer clearly reveals that the finging is not based
on any evidence as nobody Saw him except Shri Bal Ram
Tewari the Cited witness who hed seen the arplicant

hidinc the two rupees note and he was not exsmined.

(]

the apolicant should have been given the oportunity
£5 cross examin Shri 3al Rem lewari and the apnlicant
should have been exonercted.

e 5 . — 2,y o 1
3. We hwve gone chrouch the enquiry officer’ s

report. “he finding is sased on statenent of witnesses

£ was within the jurisdiction of the authority

[}
5.
jor]
=

and the en-uiry was on the besis of the actual witnessés.
Byen if it is accented theot the finding is bas=d on

irrelevmnt evidence thest is no ground for interference.
I+ cornmot be szid that there is no evidence whatsoever

5

zcaingt the applicent to hdld him guilty ant there being

-

some 2vicence no intereference Can be mase.das hre e ey

“bseived in the c-se of Union of Indip versus Perma Nend

(1989 SCC (L&S) 303 ,where-in it hos been stated that

Trloun 1 hee ordinarily no pouer to interfess with

punishrent ewarded by compezent authority in dephartmental
proceedings on ground of the penglty being excessive or
disoroportionzte to the misconduct sroved, 1f the punighme

s hzsed on evidence and is not arbitiry, melaficde oX

e

serverse."

It was further held in the soove caces

T : —_— R , IO .
the jurisdgction of thelribunal to interfere

with the disdpli~ary matiers or punishment

-

cannot be ecuated with an apoellate juriscict]



TN
. ) '
\\C N v e
. &
¢ « + H
) 4 ) r‘ ) \;,) R 3 -

-

. 3 Fare viit { i} :\'i g Of
She Triunad cannot interfere with the findings

& Li

,1"»—. r= I
the Enquiry Of “icer or competent authority vh they

are not arpitary or utterly perverse.The pover ©

,—' ol 3
impose pénalty on a delinquentofficer 1s contertec
. . —~ « - 3 F
the competent authority either by an Act of
- . ¥ I 71 t
legislature or rules made under the proviso to

Article 309 of theComstitition. If therz has been an
encuiry consistent with the rules sné in accordence

with srineinles o natural justice what punishment

S =

{

would meett the encs of justice is a metier exclusively

with the gurisdiction of the competent authority.

e

Whelle oenal ty can lawfully be imgposed andls impoce

on the nroved misconduct, thelribunalhas no power to

substitute its own discretion for that of the author
Lhe adequacy of penslty unless it is mala fide ig

Certainly not a metter for the Tribunzl to corcém

. R £, o~ N v 3 1 7
iteelf with, The Tribunol also cannot inter-fere with

the penalty. if the conglusion of the Intuiry Of"icer

£

of the coletent authority is based on evidence even

b

e

some of it is found to be irzelevent or extraneoud

to the mat:zer,

4' J-Ih - ch o YN e N en 3
e lrarned counsel for the apudicant pointed out
thet extrane me -
E ous matter heg been taken into account with

i o~ 'i e -
~neing, as bhes been observed, let there be some

,"tra"lEOLS motter, 21y &tlnu ls baged L-%W =ed on stat emen
[

C W KRN - - - O o
O Witnesses and it Conmot be szid thg the finding is
e N L LI U s
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apervarse anl Consequently no interference kzxCen be mode

i

even if one witness was not eramined. accordingly, it
ig not possible to interfere with thz encuiry .fhe Z.arned

-

counsel for the anylicsnt contended thet it may be by

mistike that the apolicent would heve charged Bs 2/- more

end¢ for this petty anount the guantum of punishmeént is
not comfiensurate and that thepunighment is ercessive.

It may bz so and.puhighment aonarently may be somewhat
harsh but ks has been observed by the Supreme Court,
Lridunal has no jurigdiction Of DOWSr to interfdére with

the Quentum of punighment.lhis gpplication has ot to

'
’

be dismissed end cocordingly it is dismissed. It is not

such & case in which interference cen be mode so far a

L.

Vige Chairman,

(V2]

cuantum of punishment con be made.

Shzkeel/ LucknowsDated 4.8.92.
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6. Facts:

" and Senior Booking clerk in the year 1975,

6.2, - That it is alleged that the_applicant

khalasi namely Devi Prasad asked two' tickets

: —"4‘- |

redressal is witbin the jurisdiction}of this

‘_Hoﬁ‘ble Tribunal.

'5. Limitétion:

The applicant furéher‘deciaréslthat
the application is within the limitation

prescribed in section 21 of the Administrative

Tribunal Act 1985.

t

The facts regarding the case are giveh

below:

I

6,1, That thé applicant joined Railway service
in the year 1957 &b 2nd December. He was

promoted as‘Bboking clerk in the year 1964

Since then he was doing all his duties with
the gréat sea} and to the satisfaction of his

superdors.

Sheo Shankar Shukla was posted as Senior’ Booking
Clerk at Coionelganj Railway Station and he

was present at the booking window when vigilence

from colonelganj to Barauni Jn, T%e’a@plicant



- ‘ ’ . H

gave -two tickets and charged %,83/- Whilé it is

alleged that the applicant charged %.85/-;"'

6.3. That it is alieéed that the applicani tdak-‘
‘%.85/- and put Rse 83/~ in the Govt. cash and |
remalnlng m.z/- he had hldden under hls Chaddar
which was on 8 box mearly 5t-6" feet‘@way ,

. from bhis seat. where the applicant was sitting

6.4, That according to the charge sheet 6n 14,1.84
‘ the Panchnama was prepared in Malgodowa Colonelgan;
dt. 23.30. It is also alleged that from some
reliable sources the,vigilence persons came to -
know that the present working Booking clerk qse" ,
" to take some‘excéss‘amount fiom the passengers

of long journey. After preparing the panchnama

3 ’ - vigilence in“pector daeputed glglleﬂce khalasi’

L
e

ngi rrasad to purchase the LleEtS ahd vigilence N
| "kﬁélési Hari Shankar ‘ingh was standing to listen
thé ialk of_booking cierk and Devi P:ésad.'lt is
further alleged that vigiience khalasi asked
the fare from Cdlbnélganj to Barauni‘Jn. for two
tlckets. The appllcant told %.85/— ama the
- Vigilence Khalasi gave | %.85/- it was heard by

Vigilence khalasi Hari Shankar Singh who was

standing behind Devi Prasad., It was direction

| : v o s




<

to vigilence khalasi to pay for tickets after

askinérthe booking clerk.

6. 5.

*

The door was knocked and booking clerk

opened the door.‘In the booking office there

were two of his relation, who,left‘the booking

office immediately when the vigilence person-

came inside, It is alleged that Chiefivigilehce

Inspector Sri Balram Tewari had seen the applicant

iding fs. 2/~ ‘under the bed sheet whose evidence %

has not been recorded ot b

- e qppexzyk aufhovs

;w&w# 71»*) Bo

6,6, (

tSho
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oo - 7w4”“qp N
beﬁ)hd*

It is said in the charge sheet that

the search of Vigilerice Khalasi Devi Prasad was

%éken by Sri K.S.Rathor V.I. and the amount of

P50 85/ was glven.as follows: -

fé) “arnote of RSe

'?f No. 8CK 411072
(b} A note of Rew

No. '(VG 72850

{c) A noﬁe cfim.
.No.

(d) 3 G.C.Note of Rse 2X3

Rg. 98 F 507080

c/41 172303,

W/84 070737

50

U -

20
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(e) 4 G.C. note of Re:l1x4 4
. flo. 1TF 256159

28E 51367 N

45D 407526

5/88 7082 66B. - : ———

6,7. That the abo e notes amounting RSe 85/

' was given to the Vigilence khalasi but when it

was checked by C.V.I. in the tubelweé@ﬁ%he amount
waé'said that fs. 83/~ Were'fOundAand applicaﬁt

was hiding{a two Rupees noté and‘Chief Vigilence
Inspector Sri Bal Ram Tewari has seeﬁ which'ié
alleged but Balram'TQWari 'é_evidance was not
recérde&,.neither Ee sald any wheré‘nét he gave'
any such stétement regarding %QZ/— which is alleged

to he'seén by him.

6,8 It is nowhere mentioned'that;any menmber

of thé-deéoy has‘beenitheiappliéant hising the .

two ruppes note egcept Sri Devi Prasad and

Hari Shankar Vigilence Khalasi who said mkx that
Rse 85/= was aksed by the apblicént for two tickets:

from Colonelganj .to Barauni Jn.

~~
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6.9 - After the incident the appiicantiwas

suspended and charge sheetéd, lateron he was
transferred to Balram pur, Station, The enquiry
eStaDllShed and the enqu1ry was donductnd by

Sri M, L. Srivastava who wo:ks under Vigllence

| Officer,

6.10, - That the appointment‘cf Sri M,L,Srivastava -

as an'Enquiry Officer was illegal as he;ﬁafké}

~ .""

under‘preégure of'Vigilence Officer who is final;
authority. The @onfiﬁentlal recort intlated

by enquiry officer who 1s also working und@r the‘
aforesaid €.V.0. and as such Sri~M.L.S:iv§éé$va-,'-

was fot impartial and indébendent to conduct'ﬁﬁé ;

enquity'.

6.11, . That Sri M.L.Srivastava was informed _

"e

during Enquiry on 30,4.85 that the applicant 's

written statement"of defence dated 20. 9'84 was

'lylng with his dlsc1p111nary authorlty unconsid@red

where he demanded a copy of Wese. Of the defence ’

’assuring that %he would forward the same to the .

discipilinary authority and therefore it was

gggx35f2///'01ven to him on the sald date but continued

the enquiry without sending the same to the. said

disciplinary authority; ASTSUCh it is proved that

SYT e

"
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Sri M,L.Srivastava EI/DA was nét functioning impa- .
rtially and judiciously. and therefore flndlng

~

given by hlm are blased

6.12, ° That a close study of the applicant
case study of the records of proceeding would
show tﬁat the same is biased‘and not based on

the evidences on records also it contains the

:in¢orrect facts and ‘therefore the findinés'

v1s-avis the, order of the learned D,C. S. are

,1llegal It is further submltted that the

Enquiry folcer Sri M.L.Srivastava gas clearly

written en page 4 and para 4 of the report-that o

the charte sheeted Rallway Employee has not
given any wrltten statement 1n his defence. Here
Enqulry Offlcer Srivastava has concealed the

facts.,

"6,413. That the story looks like concated that

the applicant takes only'RUpee one per ticke%.

or Rs. two. The Vigilence inspector gave Rs. 85/=
for .two tickets and fs,85/- were'éksed by the
applicat-and~the same was given to the apoliceot
by Devi Prasad Vigilence Khalasi .does not look
proper and it seems that this consipiracy was

pre-planned,




N

is perverse

10— e o

6,14 | That,thé quuify Officer gaveAhis opinidh
ébodt the applicant fO?_WhiCh he has no autbority
ané he admits on page 10 that his conclusions

'ba«ed only on his opinion and conjunctmne. As

.he has stated that the appllcant new under the
circumstances that there is something black

'in the bottom,

6,15, | That'there'was no evidence that ﬁhe_
applicaﬁt had hidden ~the Rsg note under the bed
sheet, It is further alleced that Sri Bal Ram
Tewari the cited witness had seen the applicant
hiding the two rupees note but he did not attend
the enquiry to give eviden¢e against thé

‘applicant,

6,16, That . the Enquiry officer did not appri-
cigte the'saying pf Sri~G.S.Misra.P;w. deposed on

$8,6.85 in‘reply to cross examination by D.C.

 'vide item 15 Qf R.O.P 105who_said that ciréumstanqe

itself citing that there was no independent eye

witness,

6.17. |
- That the enqulry :eport Of the 2.1, /DA 7
delt @ iy

He whas silenced the truth by on
e

| | S 19




~as such he moved that the two pupees note was

~11- T

sri Hari Shankar Singh>deposed on 19.4.85 - |
who had instructions to watch that what the applicant
was doing insidé after issuring tickets and he

and his csi;eague Devi Prasad did not leave the.
counter un?ill\V.I;.went'inside the Bookiné office,

-

He saw him on his sedt-and opened the door

immediately he asked., Sri K.s.Rathore confirms that
 xhe had given instruction, to that effect. He

also adds that Balram Tewari came inside whd was

studing aﬁ a distance indicated that the money

was under that bed, Devi Prasad has stated that '
there was llght and. tha Booking clerk was on. |
his seat doing nothing. He also says that Balram

Tewari came in the ‘Booking Officé in the last,

If has been moved by P W. Ge S.Ilsra, -Jawad All, .

- K. S Bathore that the bed was at a dlstance of

5 ft. and the applicant could not reach the

" bed without getting up and going éame steps.

When the EI/DA felt and accepted that it was
impossible for the applicant to hide the monéy
under the bed sheet He left embrassed due to working

under C,V.0, to prove the misdeed of moﬁey. And

~
- -

-hidden by applicant while going to open the ddor. .

There is no proof of the effect nor the allegation

"~ 1is as such.

6.18. That the EI|DA (Vig.) has mentioned

at page 9 of his enquiry that if it is supposed




.

~

that the two ru@ees note was hidden by some

member of the vigilence . There is no evidence

R

.regarding thisg,

6,19,  That it is véry impértant.ana pértinent"
to mention here that ngnHof thé"vigiléhqe paity |
entered the Booking office'priorito opening of
J- : the door. Thete is no questioﬁ,of hiding
Bse 2/= by the aépl;cant beéa@aehe was not knowiné

;Y ' anything regarding the vigilence party.' | o

A , | | 6,20, " That it ié alleged by prosecution
| witnesses that one»df‘his rélative was inside
‘thevBooking office and if his relatién was
>J “ . going out side and if tbe'aﬁplicant could be
| .kn@wingu about the vigilence party must have
given‘that R3e 2/= O his relative the sto;y;-;

-

of taking Rs.2/ extra from the tiket is wrééé‘:

) . . o ww £ ¢
2 - “‘ '

baseless concocted and false, o B

6,21, - That it is alleged that Balram Tewari
V.1, from the booking window where hoth_the,
khalasis were standing saw the applicant-@iding

3 -

the meney. Now it is a wuestion that from that

b@dking window how only Balram Tewari,saw the
applicant hiding fs.2 noteljggsese two vigilence



A
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'khalasis. This is a story of after thov ght

‘and no any other window was open because it

. . ) ' . .
was a mid night and chilly cold. “ . ~

 6.2;; - It is very important and pertinent to’

mention here that if gigilénce Inspector Balram

Tewari had seen the appllcant hiding the money he

| must hav e asked the Sbatlﬂn master. Chlef Booklng

superv1sor to gee the happenlng and to witness
the ~lace where the money,was'hidden‘by'the :
applicant. This - was not Gone but it is allééd

that for when the confrontation arose, vigilence

| kbalasis tol. that the applicant has tkken

Rs. 85/~ then the door was oepneed'and search

was made aﬁtar checking ‘ the cash when

accordlng tﬁ the saying of v1gllenCQ Phalasis

two rs. extra were taken', It was nO‘other

person nor the appllcant who had hldden that two
_pees note but it was the shameful work of the

any member of the v1g11enc¢_thgam.--

- 6423, That the respondent no.2 signed thé

prepare cyclostyle order with going ;through
the records on evidence which have been deposed

by the P.H.5. ) o ‘ ‘ )

6.24. That all the statement deposed on by



-

/

all the six PWs are annexed herewith as

Annexure No, to this application for perusal

6.25. _  That the order of learned D.C.S,

Lucknow Jn.'are illegal,  the applicant was on

duty during his suspension period and tthere was

not any bad remark in his'29‘years of service
The story is totally baseless concted and

not believeable.

6,26, That the fact of the case and tbé

~ prosecution story is b oth are opposite to each

other, story is concated C. VI Balram Tewari has
not seen the appllcant hldlng the two rupees note

velow the nedsheet nbut the consipiracy was

'known to him andvtbe évery memner of the team

was knwing about Rs. two.

It will b@ more clear that the Panbhnama

whlcn is said to- be prﬁoared in Malgodown\.

P

'colonel anj amy rp orepared aftnr the happenlng

-

and the said two xUpees wa« hldden by any membfr

of the decoy.

6,2%. That a number of gquestion arises on

this dramatic story where every member plays



-

-1ge

 some very'importanﬁ role..Every étatement make
it élear that no hbdy has'seenvthe épplican£
;:hiding the money except Sii_Bal Raﬁ Tewari wﬁose 
;,statement has not been thken nor evidence

is recorded.

.It is belie%ed that to ﬁeing‘with»the
L o u decoy he opned he may have épenedihis mouth a
K ' | per consipi:écy but when hé would be alone
5 B ?e must have thought about right .aqg“ﬁrong.
) aﬁd'fo; s€rval calling about 7 times as it
is stated by Enqﬁiry Officer Sri M,L.Srivastava
A ' T | :he did not come forveQideﬁce; The guilt of tﬁe
| case was totally to be groved by him who dld

not make hls apbearance._-

7 p - Details of the remedies exhausted:

7;1. - That the ahpllcant made an appeal
,}. | o agalnst the order passed by Regpondent No, 2
| | be fore responde t No.3 gnd rev131ané‘before
respéndent No.,4, 5 and.S Qf this abplicat@oﬁ.

Nohe of the remedy is left.

8. Matters not previouély filed or pending

with any other ccurt:

8,1, That the applicant durther declares
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95, . To award the actual expenses incurred

in filing this application in favour of the

applicamt,

10, ‘Not applicable.
11, Not applicable.
- 12, | Patticulars ofthePostal Order in respect

of\the.application Fees,

12.1, Number of Indian Postal Order Tl /54
“ el Bt By

-

| 12,2, ‘Name of Issuing Post Office, Os3.)5af
| orfiee. fllots paot

12,3, . Date of issue of Postal Order 27489

12.4, ‘ | Post Office at which payable. C9¢7ﬁ;hflkmk
- * L alledabes,

13, o  List of enclosures:
1l. Order passed by Respondent No.2 dated
25.9.85 .
2. | Order passed by Respondent No,3 dated
16,1.86 | |

3. ~ Order passed by Respondent No, 4.

dates 20,3.86



-
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4, Order passed by Resp.lNo.5 dated 22.5.86
5, Order passed by Resp. No.6 dated 27.10.86

6. Statement of all prosecution witnesses.

7. mﬂajgajf>fﬁmﬂ4WA'

VERIFICATION &

I; sheo Shankar Shukla son of Sri Nageshwar Shukla
aged 52 years working as Sr. Booking Clerk in the |
Office mX Colonelganj N.B.Railway do hereby

verify that the contents of para 1 to

are true to my personal knowledge and para |

to believed to be true on legal advice and that
T have not suppressed any material fact.
VA
| il
— /Z/a,h‘,w‘f_’zsﬁ

ngnature of the Applicant

Dates 2&‘75}7
P}.ace§ MW!’&V(
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e ri "ghet’ Bhnatier . Shuirltz, 8, quw.nv Clerli./f%f}rﬂ”lpur .
- 13 iui‘mnad et The TRauiny 0f Fegs agpol"‘"fed '
L2 .,té . eAgul ¥y, J.nt;a the charges - against him has,ﬂam bnbmit ed his/ . -
) \‘ JTeport, a4 copy of -the rwpart or the Enquiry O$f1Cer/Bnﬂrd :
“(r-“-vef Enguiry\;a enclosed. ST o | |
e e O e Qure il cmsmer tipn of the snquiry mport aforesald. e
v téve xmd 'ai’én‘ }agi‘eed with ghe Tinding(s) of tge Bnquiry Ofﬁcei'/
i.« :Fvﬁf_ 2 H,y; oy and’ hblds! .that therarmicle(s) of chargc 1ls/are - proved
_— *dn e'ear'ffl cong%aération 66 hé ehhu%%y report aforesaid
tha‘undersikned Teo8 with the ftndin gs of Enquiry Officer/
_~Boa€d)of’ﬁhquiry nsofar as 1ﬁ\rqlat¢s toxartic a(s) of charge
< HQ» 5 ' !
i

. S -andﬁfbr'raason stutud in thu
e _n:%ttaahca m@moran' .hoI&aithﬂgffg%i%ﬁwgaa of“a arge Not(s) -

o ulry .brfieor/Board of
, ﬁnquixx hasiha&a guld as.n “‘? pTQVQQ/prOVLg 180, provad/not proved
. , Ly .
| . 'f th@rgforc Gome to ‘the’ csnciusion tha;
‘ ‘ V'ISr{ 1s not a fl % person to by rutainLd in 7.
kéﬁarviqi/_ a . 0. impgse upon gim the punalty of .
. PumOVa ¢\¢~~;n‘, TR Irom serviog. qheQ . Shan
< QUNlsTa ) Deinn/ ' is, thereforo, d&sm&esed/ramoved}eomph%%bn&&y
- -Yon. Bor 'ce with miﬂvcizikamw ;uuﬁdiate nffbct N
. L 4. Undér Rule 18 of the Ruiley uePVdnt (D&A) Rul.s, 1968 an
} appcal tgalnst: thuse orders livs to

_gngqslllu providod ;-
1. thv &ppeal 19 gubmity

¢d Within 45 duys fr.m th ¢ ate
of reuipt of thigy Ordcrs; and
i1, the ‘appeal daes not cor,

tadn 1mpropcr nr disrespectful
lauguage.

5.

Plk“sL ackdowledgb rQCvipt of this lgttcr.

| anl.~ L8 ﬁbovc.r ' S -_"-_ L INP?\\L‘
BIWRW%J 0 , S (L.B Varun ) ‘ A

'uign”tﬁre ,' Divi.Commercial Supdt.
Kame & Desgn, - uuanow.
utrikt out which

: - - of the PLa. -ﬁﬁ Abmarﬂﬁﬁrfl.
- 1s <ot applicable. -

Copj to. ;1. 8.5. /Lalrd pur - : e

2, gCI/ hohraty arh bor lnformatlon.

,

o o . e ' 3 f.;‘
vin/= -, | C : '
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| . - Nerth Eastern l'tai'lwg,z
No.LD/SS-C/Vig/%?/Bk | Divisienal Ottice -
Dated : 16.1,1986, ~ Lucknow. ’

Sri 5.8, Shukla,
Sr.Dooking Clerk/Balrawpur. Threwzh : §5/Balirampur,.

In reference te yeur appeal dated %,11,%9
‘against the erders eof remeval frem service impesed by
DCS/1JN, yeu are hereby infermed that .the appellate -
- autherity, Sr.DCS/LIN, has pazsed the fellewing erders ;-

‘ *I have ourefully gene threugh the appeal- et
:8r1 8.8, Shukla- as alse ether osmnected papers in this
case,  He was alse given a garsenal-hoarlng on 19.12,85
during the eceurse ef whick he reiterated the peints as )

- ralsed im kis appeal and stated that he has ne ether

neans ef liveliheed and his family - is left te starve and

. that Le: way net be deprived ef higt means ef 1ivelihesdy . (

{

His cententien that the EO workb(‘uﬁiof‘prcssure

© from Vigllance a8 he wags werking under CVO is baseless.

Tle E.0. 18 nowlnuted by the dfseip.inary autherity and

/ he.was not: subject te any pressure frem any side, I do AN
" net find this argument tenable. ’

’ As regards recevery ef Mfa/ég thapgapchnana ]
ueney, frem inside the beeking effice vaere the appellant ,Y
was werking, I find that this hus been preved gw witheut , )

"any deubt and the ract remains that the appellant had )

taken excess meney frem the Vigilanee dessy. In view R
of the incentrevertiblie evidence en recerd, it is dirrionlt |

%o give him the bsnefit ef deubt, ‘

I alse find that all reasenable eppertinities /

| have been afferded te him befere and durlng the DAR

euquiry te present his side ef the case, . Even his past - :
recerd of a&pvigg dees aot stand hiw 1o gesd stead, Z%‘*

In view of the abeve, I de met rind any reasen K

jto &iter or medify the erders passed by the dlaciplinary

autuerity. Accerdingly, his appeal is rajected.” |
| ‘ . ‘WQQL%\L" o
c.ét“&(

- % Divli,Cemmercial Supdt.,
; /(.{VJL M - Lackney, ' ,
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North Lastern mailway -
Bivisional Office
. _ Lucknow. ‘
Noe LW/SS=C/Vig/37/8k4 |
Lated ; 20+3.1% 6s
. . L A :
;;' o " &ri Sheo Shankar Shukla,
' ex«Sr-Booking Clerk/Balrampur
c/o Station Supdt.,
Ne E- Railyay/Balyempur.
- Reg : Your revision petition_to;the-undersigned
- dated 17.1.86., ' ,
T Co
In reference to your akove revision petition
‘dated 17.1+88, you are hereby informed that the
- -undersigned, the revising authority, has passed the
.. following orders :~ - . ; o
N ) -

‘ ol L "I have gone through the revision petiticn
: S - - of the ex-employee sri S«Se. Shukla who was

- also given a personal. hearing By xe on

- . 10.3486. "I find. the charges .conclusively .

:TY ' S proved against the enployee. His previous T

- record hus also ween quite unsatlsfactory

which does not warrant any leniency.' I

- ++ Se€e no reason tO revise or modify the

Co A orders of the Bisciplinary or the Appellate

. LJL' : C authority.'_lne Revision Petition is

STy .. regreftes.t . . e T T

(ll "i'
i , S - : Addlkidvlohailway Manager
S ghmﬁ‘ . NeE. hailway: Lucknow. -

: , . .f5'“€}-' ﬁ:‘ . o : - -

| '\‘ ‘  1 mw ./¥ 4.9; Cg\)b/w
- .3‘/‘—. s o ' ) , ] - - ‘. . .
P
y . ~
! .'\\ 7
i
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' -No.LD/SS-C/Vig./37/84.

! N. . Railway

e | 0f*ice of the
' ' Divisional Rly. Nanager/C.
Lucknow dt. @) -5-1986.

hhri sheo ahanker bhukla o o .

Lx-Zr.BC, Vil1, ﬂoha]purzpure)
Hadh Nuﬂur.
Y Mokalpuy Distt, Gonda(U.i,)

cuub Jeviston Fotition under Rule 24
of l(lv.me) vuntp (D({‘A) 1‘“1@05, lk'(JUo

€ 0 60 006 ¢ 0

]

In response to your above Revision

.petifion dated nil recelved in this office on
15.5.86 addressed to the GM/Gorakhpur, you are.

hereby informed that Revision Fetitlon has been |
decided by the competent authority and there—
fore there in no provision of another revision
petiﬁionrv | |

This 1s for your information,

w oy wL

/Div'il .QOWRL. ol;lpdt LN

LUCknow.

99"

e
- '




'Shri Sheo ﬁhanker shukla

y ("H "

ﬁ);)»@’?w 5

e

0ffice of the ‘
- Divigionul Hly.Manager/Comm).,

N, E.Rdilw sy

No.LD/58-C/V1ge/37/34. Lucknow dated Q7- ~110-1986.

i f

Ex-3r.BC Ville Mokalpur( bure)
Madh Nagar,
P.0.Mokal pur

" Distt.Genda {u.p.)

Sub : Your second Revision Petition

=+ submitted te CCS/CKP against -

o ' Removal frem service vide NIP
S of even number dt. 25,94 85.

to.ocoo ¢
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Reg, No, L+1\‘0/87

shri Sheo Shankar ghukla ese  lhpp.
| . Vs
Union of Ihdi.a and others ees Resp.

Wri tten replsr on behalf of Respondentsnrestit)
a‘ﬁé—eﬁ%’, :," ) ‘
Para 1, That T am presently posted as Divl. Commercial
| Supdt, , -N;E.Railway_, Incknow and has been autho-
rised on behalf of re"spofdents No, (iii), (iv)
and (vi.) I have carefully perused the relévant -
fons —

records” relating to the éé%tant case aml 1s thus
fully acquainted with the facts deposed to belows.

% That I have carefully gone through amd understood
the contents of the application filed by the

applicant umer gee,19 of Act 16,13 of 1985 along-
with Annesures, ' '

- 3. Para (1), (2) ard(3)'of the aprlication are &

' awe a&nitt'edfexcebt’vthét orders shown against
para 3(E)(111) no order No,LD/SS-C/W g/37/8%
dt, 27,10.86 (Ann, V to the éﬁpiic‘atron) was passed
by DRM/N.EH&.-Luck‘now.iIn.fact the orders were
passed by the Chief Comml. Supdt, , wbi:-eh—we-re

wich vere
comnunicated to the applicant vide letter dated
27. 10.86 by the DRM(Comml)/LJN,

£ -

\\/;

L, That mra 4 of the application is not di sputeq,
.‘.....2
}wﬁ"
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That in reply to paragraph 5 of the application
it 1s stated that the instant application is not
wﬂ:hin the 1imitation prescribed under Sec. 21 of
Act To.13 of 1985. The application tas not been
filed within time and 1t is liable to be @ismissed

on this score alone being time barred,

_‘l’hat'in reply to para 6(1) ,of.the dpplication it
is stated that the applicant was appointed'as o

R rter g Class IV @ost in the year 1957, It is
denied that he waé.doing his duties to the
satisfaction of his superiors, His record of ]
service shows that his services were not sati sfact-
ory. He hgs been avarded punishment "of Censure =

5 timés, withholding of increments 11 times and
withholding of passes for 2 times,an& An extract

| of punishment recorded in Service Card 'B! of the

3

9.

10,

- —
Hquza o ”?
T8 qogy

1 gy

.-

applicant is enclosed as Annexure A/1,

That the contents of \para 6((2)0%@&:111:’09(1 except -
that the applcant charged fs. “83.00 for two tickets
In fact he charged Rs. 85, 0 that is k= 2.00 excess
to 'the prescribed fare for the tickets ex-Colonel-
ganj to Barauni Jn,

That the contents of para 6(3)als adnitted,

That the contents of para 6(k) are adnitted,

That the contents of para 6(5)f<adiftted except
that there was only one relative of the applicant

in the Booking off ce and not two as stated in the
para under reply,

S "0003
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11, That the contents of para 6(6) iz adni tted,

12, It the contents of pare 6(7) are aduitted, The

two rupees note wag recovered hidden under the
Chaddar of the applicant kept near by his seat, .'I'he
evidence of 8ri Balram Tiwai'i CVI P. W, couldq not be
recoi'ded as he did not attend/the enquiry fixed on
various dates - that is on 27,3,85, 28..3.85, 30.k%85
7.5.89, 8.5.89, 17.6.85, 1.6.85, However, the other
witnesses associated in the seapch coroborated the

faets of recovery of two rupee Note hidden under the
. chaddar. of the aprplicant,

13, That the contents of para 6-8'0530\ not admitted asg
vy stated. The evidence of Shri K8, Rathore V.I ang
some other wi thesges proves recovmy of two- rupee Iote
under ‘the claddar of the applicant, ‘

i, That the contents‘ of para 6~9 are admi tted except |
that shxi M, L. 8rivastava belongs amd works urder the
contml of Vigllance Officer, sShri M.i, Srivastava
was Enquiry Officer in the {nstant case who cor ucted
the enquiry independently and impart Ialy., He belonged
to the cadre of Personnel Bramch and was posted to wo rk
as EI (DA) by the Personnel of ficer and the nominatiodn
“to conduct” the 1nstant enquiry wags done by the DCS/LJN

15, Thet the contents of para 6,10 are denied, Shri M L.
Srivastava EI1/DA/Goraknpur appointeg ul & Rule 9(2)
DAR-1968 held the DAR Enquiry, into the charges fraged
against the applicant by the Disciplinary Authory ty-
that 1g DCS/N, B, RLy, Luc know vide a letter No; LD/8s-Vig
37/8% dt, 8, 2, 1985. The function of BEnquiry Dfficer is
independent and 1mpartial. Statement” -cpnt;-ary to 1t are
denied, |

) ﬁé....l"
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18,
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That the contents of para 6,11 are emphatically denieds
The allegstions are false and without any basis, It
is denied ‘thai‘: any wrltten statement }dated D.9,84%
of the applicgant was lying with the disciplinary

_authority, The applicant has twisted the facts to

suit his case.

That the contents of para 6,12 of the applicahion are
denied except the fact that:the -applicant did not
submit his written statement to the di scipli nary
authority in hig defence. Ihe pros'ecuti?n case w@s
closed on 18,6.85 ard thereafter the applicant submi-
tted his written statement on 24 6.85, The findingg
and - orderq of the Divl,Commercial Supdt, N, E.Railway
Lucknow (Disciplimary authority) are vlegal and valid,
Statements contrary af to it are denied,

That the corh,egiss of para 6,13 are emphatically |
denied, It 13[_.3, ubm tted that during the course of a
surpri se check cotﬂucced by a team of Vigilance Inspec
tors in the mid night of 14/15, 1.81|L at Colonelganj
Bailway station, the applicant demanded and realiged
s 85.00 against the ce{:g‘rect,fare of ks, 83.00 only

on the sale of 2 seco‘zﬂ»‘ class tickets ex-Colonelganj
to Barauni Jn, from one Shri Devi Pragad, Vigilance
\decby who wés accompanied by another Khm.aé’i Shry

Hari Shankar Singh to listen the conversation "a’nd '
transanction of sa le of tickets 'and money between
him and:the Bop ki: g Clerk. (The applicant), They were
further followed by Vvigilance Inspectzbrs Shri G 8 S
Misra, shri K§.Fathore and ghri Balmm Tuan, - After{\
the enquiry under DAR=-1968, it has been fully estab-
lished that the appl.icant mad realised_Rs,-l 2,00 excess

for his pérsonal-,gain out of sale 'of 2 ITnd class

-o't‘oi‘-s

\
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tx tickets., Allegations to the contrary are not adm}tted.

19. That the contents of para 6,14 of the application are
hot adnitted as stated. The Baqukry Officer submitted
his report not on any conjuacture as alleged in para
und er r.epJ:y but after vperusal_of all evidences and
records befoxe’hi.m and after evaluation of the same.
The Enquiry report itself pz'c’aw}es that subject matter
t;«ias fully investi gat@d, statements of P.Ws were recorde-
and defence statenent anmd cross examination was comple-
ted kee pi.rilg in view the nature of charge against the
applicant, Any allegations to the cofitrary are ‘not

,V admitted and are denied, '

That the cort ents of paragraph 6,15 of the application
\ are not aduitted and are denied, In reply thereof it i
stated that the Enquiry Officer in his Report under
para 5,02 has thoroughly examired the point under L1ssu
o ard after examining the written evidences before him
. . came to the definite conclusion that the applicant ha
‘realised rupees two in exces® on the sale of the tick
£ : ani_ had hidden the B 2,00 Note under his chaddar,

21, That the contents of para 6,16 of the application are

- not admitted amd are emphatically denied, 4 perusal o
Lten 15 of page No.(0 of Annexure I, ¢ to the appli
fon would reveal that Shri G.S. Mishra C.V.I on hi

Cross examination by the Defence Counsel did not depo
under item 15 of ROP 10 ag alleged by

the applicant |

tk rather he corobors ted the r
B 2/« 4
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22, That the contents of para 6.17 of the application are
'émpbatically denied, The E‘ngui.ry Officer after holding
~detai led enquiry and giving regsonable Opportﬁ nity
to tke applicant to defend his case and considering
the entire evidences brought on the record has recorded
his firdings which were occapted by the disciplinary
authort ty, It is wrohg to allege that the enquiry
rebort of EI/DA is perverse in any mahner. The excess
charging of B, 2/- by the applicant has been clearly
proved amd any_sta%;ement contrary to it are denied;

23, That the contents of para 6,18 of the application are
admitted, The Enquiry Officer has rightly stated that

Y, | there is no evidence before him to show that the tuo

rupee note recovered umder the chaddar of the applicant
was hidden by some member of the vigilanée Present

at the-station at that time, Rather, from evidence

on record, the Enquiry Officer came to the conclusion
that there was no question of hiding &, 2/- by the |
Vigilance Party,

24, - That the contents of paragraph 6,19 of the applica’clon
are denied, It has been found on the b2sis of evidence
that the applicant had sensed the trap and had hiddep
the Two Rupee Note which was recovered by the Vigi =

| lance party,

25  That the cort ents of parag:reph 6,20 of the application

are denied as stated. The applicant has himself stated
Eh his statement before Enquiry Off kcer that oné of
his relative who had come from his village wés sitting
in side the booking office and helleft kik¥ Boo king

| Qffice imnédiately)on arrival of Vigilance} rarty,

Statement contrary to it ig denied,

. ¢ om0 ¥,y 7
"ﬁ\tﬁ‘ﬁ:‘\ﬂi,--aﬁm
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26,

30,

31,

32
33.

3

|

That in reply to para 6,21 of the application, it is

( =7-)

admi. tted that ghri Balram Tiwarl V.I. who was starling
at the window had seen the applicant hiding of rupee two

note under his ted sheet. Rest of the contents of the

para under reply are eniphatically denied,

That the contents of paragraph 6,22 of the.application
are denied being after thought, | |

Ihat the contents of paragraph 6,23 of the a‘pplicatio‘n ‘
;xe denied, It is admitted that respondent No, 2 who is
the di sciplimary autho rity has '“pa‘ssed the erders 1%ncjep—
endéntly \after considering tﬁe entire facts and""gﬁd‘nence
on reccgrd.

Tbatitfle contents.of pgragraplz 6. 2% of the application

need no reply.

That i;he cort ents of paragraph 6,25 of the 'applicétion
are emphatically denied, The orders of .Divl. Commercial
Supdt.' are -legal, valid and based on facts and evidence
on record, The services of the applicant had never

been satiéfactory as mentioned in para 4 of thig reply.

That the facts mentioned im paragraph 6,26 am 6,27 are

not admi tted being after though‘é apd baged on .con@';:ictures

That the cotents of paragraph 7,1 and:8, 1 are not diépute
i .

That the cort ents of paragraph 9.1, 9.2, 9.3 amd 9,k are
denied, The applicant is not entitled for any relief

claimed and the application is liable to be dismis sed

'0000008

RUET #0095 ool eyay
gaias @i ggay



X (8- )

,3)‘“ That the contents of paragraph 10, 11, 12 and 13

of the application need no reply.

\ 7
I, C.P. Gupta s/o. %’\’” PW"‘" @;‘:\%WV@UJ?({ pged
.,u\
byl €20 7 '.&.Of‘.’\i&?%ﬁ?%; ?Io 1e1e 'y verify that the
J 4
contents of para 1 amd 2 of this reply are true to my

personal knowle dge and those of para 3 to 32 are baged

on recoxds which are beliieved to be trme and those of

pare 33 ard 38 24 are based on legel advice. No part

of it is false and nothing material has been conceabed
ke in it. |

Places - SIGNATURE.

Dates” SR «,%’éﬁq\
W@ a'Tz(\ "-. 3-'&?(?%

| garac oy Sicrr |
Verified before me thig,..... day of Septc—mber'87'.,

< ) | | | ' %ﬂ:\;? W

AN




Before the central Administrative T ribunal Allahabad Bend

Rege Noe 440/87

shri sheo Shankar shukla oo BAppe
v/s
ynion of India and others e Resp

Annexure Noe A/1
copy of punishment recorded in 1Bt card
of Sri SeSeShukla, Ex=-SreBC/CLJ*

V.'.'..

1. CEN vide No+TD/61/BNZ Gt.29412460 By APO/LJN
2. §IP 0-3-0 NoTD/61/CS/62/23 - =do-
pated 18e5+62
3. WIT 0=6-0 NO.E/S/1810/PM | ~do-
R . Dat?dm2699562
4. Smn vide No.C/82/11/218/65 ~dom=
S ‘dated 1541466 . ~
5. CEN ‘vide No.C/82/11/9/66 Hde ~do=-

 dated 18+11+66

6. HIT 3 months vide NIP(~--N0';C§/~65AIIinor
66 dated 22083670

7. WIT 6 months vide NIP No+C/82/1/
158/67 dte 7=10-67

8. WIT 0-6=0 (six months)vide NIP No-
' c/82/1/127/’fll(11)d§§8.12‘.71

9. WIT three(S)Montﬁs vide ﬁIP"'Noilge/z},Bi/
 1-pCS/sSTR/72 dte5.8.72

10. {IT One Year NIP No-C/82/1/20/73
.Datgd 2832'73f5

1le WIT 3 months vide lqgv;$/6zwem0/269/73
| Dated 1548473,

17, wrm 3 months T/61/AMemo/255/73
. 'Da“tEd 16¢8¢ 73

13. CEN vide NIP NO+C/406/5TR/ 14
Dated 29 10.75

147 cEN vide NoeT/6l/Aemo/420/77
D?ted 2¢8e77e



154

16;
17
18

19.

«WIT 6 months NIPNo-C/SZ/I/ 232/83 By DCS/LJN

Dated 20.1. 84@

WIT 6 months vide NIP NOuC/B/TIA/CLJ/

6/84 dated 2444485.

WIT 6 months vide NIP No.LD/SS-C/vig/

75/84 dated 2404'855

WIP Two Years vide NIP. No-C/ 431/CLJ/
82 dated ll 4e85.

Removed from service by DCS/LJN vide
NIP No-LD/S$5-C/vige/37/84
dats 25.9.1985 in a vigilance
case of excess charging on
ticket while working as
BC at CLJes

e ww ave -

2t

W"' “TT."?“*J eteres
¥ol< 363, agag

—~d0=

e lo

By DCS/LJN's



[N THE CENTRAL ADMINISTRATIVE TRIBUNAL ALLAHABAD
BENCH ALLAHABAD, | | .

APPLICATION REGISTRATION N0.440 of 1987,
Sheo Bhankar Shukla « o ¢ o « o » o Applicant,

Versus.

Uniou of India and others , . « ;Raspondents.
f

Rejoinder Wri tten Reply on behalf of
R . ]

"APplicants Sheo Shank ar Shukla ,

I, Sheo Shankar Shukla son of Nageshwar
Shukla aged about 52 years resident of Mokalpur
Madh N-agar Post Office Mokalpur Distrio-t Gonds
is the ap-pli-cant and pairokar iu the above
noted case as such I am fully couversant with the

facts and circumstances o £ the case,

1- That the re ply submitted by r-espondent
No,LI a nd ou behal f of of the respoud-ents
NooILI, IV and VI hav e been read by me and I

unders-tood the conie-n-ts of the same,

2- That in reply to the cosntemts of para

. 1 of the r-eply subni tte d on behalf of Respoudent

harein after refered to as 'Reply', It is stated

that the'appllcant'has no k wwledge regarding

“author isation as all eged in the parg under reply,

no suc-h contents has bgen filed in support thereof,
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was promoted from the post of porier, thereafter

-bdoking clerk then Senibr Booking Clerk it is very

much overt that the conduct of the ap?licant was

‘ found above the mark énd was found suitable to

S | be promoted to the higher posts It is well settled

| councept of law tha? oice a pé—rson is given

promotion the siegz record stood wipped off and

.M“%%herefore the same camot be used as a foundation

- » towpunisn the applicant,

8; That'péragraph 7 of the counter re-ply
is denied the fare for two tickets were aske d by
the‘applicaﬁt from Colonelgan] to Barauni junction
and the applicant charged only Rs.83/- for the
tickets, | ’ |

| 2. _ Thatvin reply to para 8 of(the coun ter-
M{f repl& it is to.séy that the applicant charged only
R8,83/-. The respondents admitted there alleggtion
in the counter-reply paraéraphyas(tll) of the
appllcétlon is reiterated, |
£;~_x,v e - | |
DY 10,  That in reply/ %8 paragraph 9 of the
counter-reply it is to say that the applicant charged
only Re.83/-. The respondents admitted their own

allegation which is written in the applicion -

paragraph 6,4 of the application are reiterated.

11, That in reply to baragraph 10 of the

counter reply it is say that there were two of the
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applicant's relative inside, The respondents'admitt-
ed their allegatlion ia the counter-reply, Paragraph

6(5) of the application are reiterated,

- 12 That in reply to para ll of the counter

reply it is to say th&t paragraph 6.6 of the

application are reiterated.

13, That paragraph 12 of the counter reply
are denied as stated paragraph 6(7) of the

application are reiterated.

14, That paragraph 13 of the couuter reply
are denied as stated paragraph 6.8 of the

application are reiterated,

15. That paragraph 14 of the counter reply
are denied as it is stated paragrapn 6.9‘of the
applicatiou are reiterated, Mr, M.L.Srivastava
the Enquiry Officer was personal Iuspect-or
Traffic before conducting the enquiry. It is true
that the enquiry O0fficer Mr, M.L.Srivastava wés

working under Vigilence Officer.

16. - That paragraph 15 of the coﬁnter reply
are deuied and paragraph 6,10 of the application
are reiter-ated, The Enquiry of the applicant's
case was co nducied by persoml Inspector while
enquiry order was passed by D,C.S. the gnx enquiry,
should be conducted by D,Cel or A.CeS. Not by
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enquiry Inspector Vigilence and Mr, M,L,Srivastava
 wagof the same rank as Vigilence I_nspector Mr.’K.S.
Rathor-e and Mr.Balrém Tewari and Mr, é’.S.Misra
are Senior to Mr, M.L.Srivastava who conducted
thé enquiry aad Mr, M,L.Srivastava was not fair

in thi~-s regard,

17. That paragraph 16 of the counter reply
«i”' - are de nied and paragraph 6,11 of the application

 are reiterated,

&

18, That patagraph 17 of the counter
reply is d-enied and paragraph 6,12 of the
A | application are reiterated.
/
191 That paragraph 18 of the counter-reply
—4- . are denied énd paragréph 6.13 of the application

- are reiterated, The alleged story is uot proper
as stated that Vigilence [ﬁspector éave Rs,85/ -

- to Vigllenée Khalasi Devi Pragsad and Rs,85/- were
asked by the applicant, I t fhoks like a preplamed
case 1t he applicaﬁt'has completed his duty hours

gﬁﬁj@;ﬁﬁ?? ' from 4 P.M, to 12 at night and he was doing the
| duty of his releaver who did not come on his duty,
Thé ap plicant charged only Rs,83/-~ it is no where
qaidvﬁ hat any body has seen the applicant hiding
fhe tw'o Rupee g note paragmaph 18 of the coynter—

reply»is e mphatically denied,

20
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.20.v That paragraph 19of the cougter reply
are detied as it is stét ed, Paragraph 6,14 of the
apPlication are reite rated, The euquiry Officer
has admitted on page 10 o f the éhagge—sheet that
his comclusions based on his opinion and regr

conjecture, As he has stated that the applicant

‘knew that there is some thing black in the bottom,

21, That the coutents of paragraph 19 of the
counter-reply are deunied, The cited wituess Balram
Tewarl who has been said that ke has seen the
apPlicant hidimg the Rs.2/- note has not giveau any
eviden ce. No oune has beeun the applicantis to,
hidivg the Rs, two note under his Chaddar,
Paragtaph 6,15 of the applicétion are reiterated
and even at the time of lncident Mr, Balram Tewari
‘hés not given‘ény stétement regardi g hidingrof
R8.2/- not e.‘

22, That the contents of paragraph 21 of the
counte-r reply are denied, As it is stated in
counter-reply that item 15 of page 10 of Annexure
No.6+ Sri G.S.Misra was silent on the question of
ihdependent witness, He has said that there was

ho ind-ependent wituess. It was case of a Railway
Station where many of the passengers ge t shelter
and a uumber of Railway Sﬁaff such ag Station
Master Coach Supervisor and same other IVth Class

employees are always present., How for it‘ia Justify
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to say that there was no independent witness, It

was a congppiracy against the applicant, The

appPlicant neither has told fare for two tickets
R8.85/ = nor he charged the sald amount, The applicant
told the fare Rs.83/- and he has charged Rs,83/-, It
1s false that the applicant took Re.2/- excess.

23 That the contents of paragraph 22 of the
counter-aep ly are denied and pzagraph 6,17 of the
4 o ; ”f&pplicatio n, are reiterated, The whole story of the

cage is coundocted,

+ 24, That the couten ts of paragraph 23 of the
| | counte-r reply are denied as it is stated that there
/j\w . 1s no evidence that tue two rupees note was biddeh
| by any me-mber of the team, How'Enquiry'Officér
says that the applica bt had hidden the two rupees
vy | noﬁe, while it is said by PoWs Hari Shaokar Singh
- that t he applicant immediately ofened the dcor, He
further said that P,W. Devi Prasad and B.W. Hari
Shaukar Sltgh both were stood at the w1ndow when
& | the door was knocked the applicant left hls seat,

It is no where said that applicant had hiddeu the

N two ruppes note, Paragraph 6,18 of the application
=i

are reitersted,

25, That paragraph 24 of the éouncer-reply

are denied and paragraph 6.1 of the application are
reiterated. It is said in the counter-reply that

the applicant had sensed of the trap party so that
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hidden th e t wo rupees n ote, It is totdly
denied while the applic a ats relations w ere
sitting in° side the booking office he w ould hayl
sonde
given that two ruppes, note if he had suze or it
" he had taken, It is totally false to say that the

applicant had sensed about the vigilence party.

26 o | That the contue ts of paragraph 25 of
the counter-reply are deuied-as stated, Paragraph

v6.20 of th e application are reiverated, However

%1t is said that the spplicant's relative who went

out ju st after the vigilence party entered in the
book ing office, The applicant had not taken the
two ruppees exccess it is totally falce hence

de Qiedo

27, ~ That in reply to the contents of pagragraph
26 of the counter-réply it is to say that Bglram
Tewari Vigilence Inspector and two Viglieuce Khalasi
namely Devi Prasad and Hari  Shankar Singh all
three were standing on the window. How Balram &wa
Tewari saw the opplicant hiding the two rupees and
why nof those two vigilence Khalasi, While they
were standivg just near the window. It is very much
donbtful that Balram Tewari C,Vel. has seen the
" applic ant hiding the two rupees note but he has ~
not given his evidence before enquiry officer nor
any statement, It is a fglée case vigilence party
were justifying these trap by falsely impiic&ing

an innocdnt person like a police persou,
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- 28. That in reply of paragzaph 27 of the
commter-reply it Ls to say that when Balram Tewari
has se en the applica ot as alléged thét he has
hidden 1w o rupees n ote he must have asked to
station staff for evidence and to witness the
héppening. Nothiﬁg was doue prdéedurbﬂan d any member
of the teamxzmr did the shameful work winile the
apPlicant has also uot seen that wheo had hidden two

‘?%, ‘rupees note beéﬁé;%%afe were many persouns iuside
the booking office when the said mERixzrixx confron-
tation arose parsgraph 6,22 of the app;ié&tion are

reiterated,

i\ - 29, | That the coutents of péragraph 28 of the
counter reply‘épé denied, Disciplinary Authority has
signed the prepared cyclostyle order and send it to

'fhe applicant, The decision tbfﬁass such order is not

independent order neither on facts nor on evideuces,

304 Thatﬂthe contents of paragraph729 of the

coun ter-reply needs not comment,

31. - That the contents of paragraph 30 of the
\ . . . .

4”@@%?{%5?? counter reply are denied and paragraph 6.25 of the
application are reiterated the levarned D,C.S, has
already shown his bias mind that he was prejud ice

* and cgtegrise the punistiment in Al of the counter

reply.

32~ That tne contents of paragraph 31 of the




A

T K5/

 the counter reply need no commentis,

- 10-
counter reply aredeuied and paragraph 6.26 and

6.27 of the application are reiterated.

It is to. say that the said Panchamama
which is sald that it was prepared in Malgodown

Colonelganj may have been prepared same where

,elseAafter the said incident, It cannot be said

becguse there was not eny public wituess and the
Station Staff. PsW. Shqrda Prasad , A.S.M. and
Coaching Superviser Jgwwad AlLi has said that they

both have not seen the applicant neither taking =«

‘fithe rupees two nor hidiung. Even the Pauchanama was

not pr epared in his presence a&égm It is the self
prepared s tory of the Viglience Staff,

33, That the contents of paragraph 32.of

the counter reply need no colmenis,

34, That the contents of paragraph 33 of the
cotnter reply are denied and paragraph 9,1, 9.2, 9.3
and 9.4. are reiterated, The removal of appllcant ‘
from his services are illegal, arbitrary and whimical

and liable to be gquashed and the appilcant may be

- relnstated in service and trnig Hou'ble Court may

guash all the conseguential orders passed by

respondent No.,3,4, 5 and 6.

35. That the contents of paragiaph 34 of

| VERIFLCATION.
I, Sheo Shamkar Shukla sou of Sri Nageshwa
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IN THE CENTRAL 2DMfNISTRATIVE TRIBUNAL 9
LUCKNOW BENGH, LUCKNOW

WM%W&Z

Sheo Shanker shukla  +... applicant
 VERSUS

Union of Indiag and others eecee: Respondents
SUPPLEMENTARY APPLICAT Iﬁg

The applicant named above most respectfully

submits as under:=

1) That the zbove noted application has been

filed challenging the validity of the impugned’
order of removal from service. During the prepara-~
tion of the case it was noticed that some vital

documents have been left to be filed inadver tently

which are needed to be brought before the Hon'ble
Tribunal for the sake of ends of justice. Hence

the instant Supplementaryapplication is being

“filed which méy kindly be taken on record.

24 That whi le serving as senior Booking Clerk-

as a Class III o:r Group ‘C' Rai lway Servant the
applicant wés served witha 8RR chargesheetdated 2545
1984 issued under the signatures and seal of the
Divisiongl Commercial superiﬁtendenf. Lucknow who

has subseqguestly imposed the punishment of removal

from service on the pexitivrer applicant. It is
'\

N\ -
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most respectfully submitted that the Divisiongl

Commezrclal superintendent is neither a disciplinary
authority nor an appointing authority under the
provisions of Ra%lway_SerVant (ﬁiscipline and
éppeal) Rules 1968 (hereinafter ;eferrgd‘to as

1968 Rules), read wigh_para_134 of Indian Railyay
Establishment Code vol. i 1971 edition or para
215 of Indian Railway Establishment code vol. I
1985 edition. as such the D;vigionél Commercial
Supe;intendent'is thlly incompetént and without

jurisdiction to institute the disciplinagry proceed-

ings and impose.the punishment of removal from

fserviceupon,the applicant. %hs Thus the impugned

order is yholly without jurisdiction, null amd

void in the eye of law. 2a true copy of the éhrge-

‘sheet dated 25.5.1984 is being filed herewith as

Apnexure=Si to fhis supplementary application.

3. That it is further submited that Rule 3 (1) (1)
(11) of the Ral lyay Servant Conduct Rule 1966,

violation of which has been zlleged by the Respon-
dents, 1is vagué and heace the Petitioner cannot be
held responsible for violgtion thereof. The

aPplicant has committed no misconduct in the eye

of lawe .
4, That the statement of allegati-ons has been

supplied as part of the chargesheet contained in
annexure-gl to this Supplementary application.
Article III of it indicates that the allegations

have been raised on the basis of some panchnama
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ANNEXURE =2

o

dated 14.141984 allegedly prepared in Conelganj's

Mglgodam_mn at 23.30 hours. - A true copy of this

to this Supplementary aApplication.

5 That Lt'is appaient from the gforesaid Panch-
nama (Ahnexure-52) that on receiving some informa=
tion through'the reliable gources a trap haﬁiégan

plan was prepared. according to which the
Vigilance Sguad instruéted sri Devi Prasad,
Vigilance Khalasi to puﬁchase a ticket of Barauni
Jne £ from the Booking window. Ral lway Station,
Colonelganj. buf: before purchasing the said ticket
the fare £or one ticket of Barauni Jne. would be
asked from the booking clerk. For this purpose

the sald Devi Prasad was handed over Rs.85/~ only
of different denominagtions while the exact fare
for two tickets of Barauni Jn. IInd Class E¥press

Traln was Rs.83/=-

6o Thatthe said Sri Devi Prasad was Searched

by sri K.S. Rathore, Vigilance Inspecétor to
ensure that'nophing-was left with him except the
Said Rse 85/=. Howyever the other Khalasi accompany-
ing Sri Devi Prasad was not searched. The said
sriDevi Prasad was not instructed about the Train,
and Class of compartment for yitx wnich the tickets

were to be purchgasede

- Te Thét thereafter when the applicant declind to

concede the allegatios, one Sri R.C.Srivastava

was appointed as Enquiry Officexr vide order dated
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22.10.1984. 8Sri R.C. Srivastava, however, did not

- ] -

conduct any enguiry and transferred to higher post
on promotione. éubseqUently sri M.Le.Srivastava who
had stepped in the shoes of sri R.C. Srivastava

started the enquiry proceedings without being
appointed as Enquiry Officer by the disciplinary
authority. A true copy of the cmder dated 22.10.84
appo;nting Sri R.C. Srivastava as Enquiry Officer
is being filed herewith as Qggéigggigi to this |
supplementary application.

é.* That it i; wor thyhile to mention that the

facts'finding enguiry was made bythe higher

officers .of the Vigllance Department while the

‘statuc of the Enguiry Officex was not only much

bod— A= &
loyer &> dhe Enquiry Officerlyas also underthe

grips and pressure of the authorities of the

Vigilance Departmente.

9. That under the pressure of the Vigilance

Department the Enquiry Of ficer presumed all the
\./
allegations ¥k against the applicant to be

proved and eatablished and hence the said allega-

tions were never proved by the prosecution vefore

the enguiry officer in presence of the applicant.
| A |

On the other hand the pekixi applicant was asked

to disprove the allegations levelled against him.

The f£indings Of the Enquiry Officer are based on

no material.v

10e That the applicant was asked'to nomingte ks

his defence helper vide leter dated 8e2¢1985, a
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true copy'bf which is beigg filed herewith as
annexure=s4 to tﬁis supplematary Applicatiop..
This letter was issued by sri M.L.Srivastava in
the capacity of Enquiry Officer and not by sri

R.C. Srivastava ¥a who was duly appointed by the

authorities as Enquiry éﬁficer. ' ‘ |
, | -

1le¢ That it is worthyhile to mention here that )

Sarvasri Balram Tewari, G.S. Misra and K.S.Rathore,

-the membeis of the viéilance squad/had also lodged

a FLI.R. with the Vigilance narrating theentire

stérYin which the applicant was depicted as guilty
df receiving Rse 2/- as extra fare for the tyo

ticketsfor Barauni Jn. from Colonelganj. In this
LepoXt it has been stated that on checking and

counting the Government cash only Rse 83/= yere

found there. But subsequently one of the members

of the Vigilance Squad Sri Balram Tewari pointed

out that he had seen the applicant hiding Rse2/«

under a bedsheet sgresd over the table and then.

1t has been zlleged, the said Rse2/= was foumd from
there. The applicant respectfully submits that

during a lofly time search in the booking office,

the applicant was neither informed about the

Lecovery of Rs.2/- nor khe said recovery was msde

béfore the applicant, but subsequently it was
alleged that Rs.2/= note was found below the bedsheet
on pointing out by Balram Tewari who was present
there all throughout but he did not point out

earlier. It has also been alleged that Sri Tewari



@/

‘ | “ 5 -

saw the applicant hiding the said Rs«2/- note but
sri Tewari was never mzde avallable to the applicant
for the purpose of.cross‘examination nor the

prosecution produced him before the Enquiry Officer

‘inspite of demynd made by the applicant. a true
copy of the afomeéaid report is being filed here-
éggégggg:éi with as gﬁﬁgﬁgﬁgﬁgﬁ to this Supplementary Applica—
tiog.
12. That there is absolutely no material or
“evicence avallable on record corr‘oborati'ng the
fact that &.2/— nbte was found beloy the beasheet
“T““ } _ on thé pointing out of sri Balram Tewari. This
finding_bas been given by the Enquiry Officer

.withOUt any basise

13+ That the Vki‘ﬁ Vigilgnce squad which enter ed

: fxm inside the booking‘office for search did not give

their search before entering inside the office.
sri Balram Tewall was standing near the table

from where the prosecution is alleging the recovery

of the sald k. 2/~ notes

14, That the said sSri Devi Prasad and Hari shanker
remained continuously standing on the booking
window till the doors of the booking office were
opened by the applicant and the Vigilance Squazd

" entered inside the booking office, but Sri Devi

Prasad or his accomplice dd did not state at any
occasion that they saw the applicant hiding the

said Rs.2/- note. There is absoOlutely no evidence

on record to show that how the said Rs.2/= note
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‘reached undertbe bed-sheet. The Enquiry Officer

has reCOrded his findings sirply on the basis of

conjuctures and surmises that the said Rs.2/- note |
was placed by the applicant himself. The Enguiry

" Officer has not justified as. to why sri Devi Prassd

will not give fs.837/~ only. as a matter of fact
sri Devi Prasad pald only .83/~ as demanded-by the
applicant. The Vigilance squad being 4£isappointed

in their attempt intentionally implicated the
applicant falsely to justify their source of infor=

mation and trap showing that they hgd not seatched
on simple information without verifying the source.

15 '-That the punishment imposed is obviously

arbitrary and without any basis or material availablé
on record agnd is as such liagble to be guashed by

this Hon'ble Tribunal with all consequential
benefits to the applicant.

16, That it may be the pleasute Of this Hon'ble

Tribungl to condone the delay in filing of this
supplementary application and take it on reco:d

for the sake of ends of justice. It could not be
filed earlier by the appléicant as the case file
was Wisplaced. ' .
. ‘,_ 3 !
S C%W%@ﬂmgy%
VERIF ICATION |
XARCOSPRRL R X BN E X MERIER X 0K KIEX R X NEX KXY
I, sheo ghanker shukda, aged aboutssyears, son
of ¢ NanSMW Chudcla resident of MoK APW;.MMKN«?‘/M

voe ”“k“w G@ddo hereby verify that the contents of

paras 1 /ﬁo (C> are true to my personal

knowledge and paras . ——aE€ beléeved t0 be:
true on the basis of legal advise and that I have

not suppressed ny material fact.

LuachAnoOy Dated s aPPLICANT.
ﬁ%'“ 1990,
—~ed
ADVO%ATE.
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STANDARD FORM No. 5

RAT-I% &1 AIHF G0y
STANDARD FORM OF CHARGESHEET

(R FAITY spwre 5 wfrer fraw, 1968 77 Py 9)

Topeg _%..‘ . (Rufe 9 of the Railway Servants Discipline and Appeal Rules. 1968).
© Blselos(37)8a T NE L
AR Divs/oal oftee
— ,}wo;‘_.-.:‘-;.’,_:: .,.',‘;,;L:“ .....(%W qm;{ T A7)
N (Name of Railway Administraticn)
. L | §$ <9
. quq;m-.-ww... L N Fea—i?;.. &.. v .g’4 e
Place of issye : Date '
<0, S HAF
P - MEMORANDUM
R 1 § - 5 .
L SIHARAT T3 [Feageanrdy arr 2o %o (30 atc Ho) Fram 1968 & faaw 9 & sreapity oy - - T
L e R fwawﬁ*ﬁﬁwmvﬁwég | HFEI AT TR & il 7 417,

RECLR (2 T I TTAT &, AT ¥ FOGRT T Foaver (srpaew vw) ¥ Feay aay gAY F wedw

4 ¥ TSR ¥ fag Rl R A geerer & TR Y o g w g @FEFg NI 1Y)
v . % .The Prcsidem/k&i-l-my-}}ward-undcrsigncd propose (s) to hold an inquiry against Shri 5 S8 .M. ! Q4

" ~ender-Rule 9 of the Railway Servants (Discipline and Appeal) Rules, 1968. The substance of the imputations
of mis-conduct or mis-behaviour in respect of which the inquiry is proposed to be held is set out in the
enclosed statement of articles of charge (Annexure 1). A statement of the imputations of mis-conduct or
mis-behaviour in support of each article of charge is enclosed (Annexure II). A list of documents by which

anda list of witnesses by whom, the articles of charge are proposed to be sustained are also enclosed
(Annexure 11 and IV).

. 2. ’Fﬂ' “F\TQWT'(TE‘\&H mlmgﬁﬁa&ﬁ‘Y@ Eﬁﬂ"ﬂmﬁﬁﬂfﬁa%*
9 e ¥ WY Fratay mﬁfw?ﬁmnﬁa-@ (r@eg 1) % afra syt w7 frde FT FAT § AT
a9 3T & Fwar § | afeaaﬁ&fmmsrﬁﬁmsm?qgaﬂramg,wﬁvﬂm%Wﬁﬁmmw
- HRO RGN g (e 1D % sedw 7 firar way &, & frdew & fao safir wagt ! gHafa 9q@ guaw

ol

g

* « .. /BYW L

L, . FTT & AR 5T ar SR F 47t a7 Frwn AW & (FF 1) | far dwt ok afet grr g,

S

g

enclosed list of documents (Annexure 1I1), he should give a notice to that effect to the undersigned|} |

indicating rho T .o, Railway within**ten days of the receipt of this
Memm.'andum, indicating the relevance of the documents required by him for inspection, The disciplinary
authority may refuse permission to inspect all or any such documents as are, in its opinion, not relevant to
the case or it would be against the public interest of security of the State to allow access thereto. He should

complete inspection of additional documents within five days of their being made available. He will be per-

mitted to take extracts from such of the additional documents as he s permitted to inspect.

Trmwe— e = e



.
i

i
4
i

i

|

-y

4 gﬁ............................ﬁqgaﬂq\haﬁmnsnargfaﬁzzf‘aagi’r@ﬁﬂfﬁﬁﬁ@ﬁﬁ,u.

feafa & wiat a friren o< qar w9 sfirerdy & s ST ATRAT S FTF F agrar w3 & frg et

M (afiat) @ a9 & day T f5 a7 (3) aqwrfee FEAE ¥ S se wRmar wd & fae dam
TRAA TR 1 07 @ qw fear ar sar & s i sfe (@) gy frar war que A ¥ AT ﬁﬁ_

4. Shri.. /S /3 /%NJCQ -+ .15 futher informed that he may, if he so desires, tfike
the assistance of any other railway sevantfan official of 5 Railway Trade Union who satisfies the regire-
ments of Rule 9 (9) of the Railway Servants (Discipline and Appeal) Rules, 1968 and Note ] andfor Note 2
thereunder as the case may be for inspecting the documents and assisting him in presenting his case before
the Inquiring Authority in the event of an oral inquiry being held, For this purpose, he should nominate
one or more persons in order of prgfere Befo nominating the assisting railway seryant ($) or Railway
Trade Union Officiy] (s), Shri‘ﬁﬁ.. o - should obtain an undertaking from the nominee (s),
that he (they)is (are) willing to assist him during the disciplinary proceedings. The undertaking should al'SO
contain the particulars of other case (s), if any, in which the niminee (s) had already undertaken to assist

and the undertaking should be furnished to the undersigned/General Manager,} ... ... ...
Railway alongwith the nomination, _ '

5. %ﬂ"""""""""""ﬁQﬂH\amﬁfwammméfm afe 3@ woAr yfqaw Ga) w3 F fao

(@) 57 aifemt 3, afe 9 AR 3T wraaﬁﬁ%agﬁwﬁm%m&wﬁm%rm% Y1

. (M) 37 g3a 8y T, afe 13 a1, awr 9 a8 997 wlrare & g i TR HTAT ATEAT |
5 shri /S A m i / di

e L -Railway)@ a written Statement of his defence (which should reach the
said Genera] Manager)‘fw;'thi,n., ten days of receipt of this Mmorandum, if he does not require to inspect
any fiocuments for the Preparation of his defence; and within ten days after completion of inspection of
documents if he desires to inspect documents, and also— S "
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
' ADDITIDNAL BENCH

. :No.CAT/ L{[{() azf Dézd%7

" o Q'?Yl :SEQO W%I%YSL) KL’L

LP')’)_Q-W ﬂ{/ VERS @ )q Oﬂé;ﬁﬁ)%&\ﬂ'(s %Léﬁ M

KE

., o A_ V\TZ‘. fjgéx' \D’\LUL\S Jo QQULM‘\J

| (iz>'.‘ y 255211249 :;;é§$24xtﬂ(gb& <$Z¢Z,L&,£<flz4;:,

@ Q m,\[ g mgfé’e’?“’mw@bm G\m

Please taka notice that Yhe applicant above

" named has - presented o application, a-eepy—wh
herewith which has bees registered in this Tribunal and ‘the.

| * Tribunal has fixed 4% day of 1980 1588 %ﬁf@xgg&nmf
| o OUn ! Nrov Gy cut &LMLL L-Kﬂ

V7
v CIf lo, appearence is made on your behalf, 'y our
'pleader or by some. one duly authorised to Act and plead on .
'your in the saId appilcatznn, it will be heard and decided in your

) absence,

Gives under my bald and the sea> of the Tribunal

_}_}j_&&%_day of 198 & - O’/ I .

DEPLTY 'REGISTRAR(Judicial)

dlnesgy | . - . - N

O 06 Q@*mw)s_u_sﬁ wé\ \Y E Q&KLKQ

- O gx@l\h C,emwxw .gxk\:ek Ls

Cb) NM % Div., Nemags LK.
(\‘Q3) ‘3:>\‘\) (21$"VV\WfY\QjL§L4_J¢LO g;;\l%séga_ L Vo -

{;
L



-

o+

A : “* . v N
’ Q “ . ’ ° . * ~
I‘ “ - "I‘
. ’ Zc/ :_j:::. . v
\ E-,, L 2 "‘u l‘@,._/z. \J ! i ’ s ' . - . : )
Qx#c,&,xdf‘ rﬁ:ﬁmc/lq L‘V«w AR

.

Cmﬂ .v aﬁg—«w\lﬁgj&&m MUO'M@ | ¥‘“=~/(D 86? O‘M
W*"‘I\&JM oD ‘rf",_ fw-_!'; 2 x ﬁmﬁl faM 4 @gfaoqu? Lucmmg

S V. K g m@ Gevt Coton sl Hugh G T
:':? mei Lvmp Mﬁ,ﬂ M,l%\,j

s S

i
o o
N l{r-lu'{ O




* \ :
l‘ P
1

[

. : ‘ . ) . i ‘ X \ \
- A - Fygs Ad s = DL L\
'} | N Re Mokl (ordrd W%w W\ ‘
,f T SRwE SR — - HERY ‘
’E} % %{\;\V Srovnle, Pnars .

: -
s & gHTATAIET
SR (guewe) . - -

o 8 @Q%‘sh;ﬁ\;“ Coga o 440 Y 7

| L —

=90,

f

| - A
T v ShRevese S‘WULe _ \ (326)
. gam -
Loy s ?ﬁ ERdn s Ledres qﬁmﬁ (gere)
do gFEEM - 'iﬁ e A A A ot ge =

W W@ gEEm d§ omedt sk & o
OH S vasion At ns qEIFT

4

$65 LA Mobiounaga CEIE e
m&i?ﬁeﬁé’ e . /
W awe figas we afim FF) FWam g s G
fod a1 § =9 AFZAl ¥ IRI9 AT @9 wumr seq
9 EU A FF WA 7 qwERd g IIAT . FT T Ty
I U C T i g - . g IR § oy /|
A A S A T W oW gEgAE @ A
| NN w7 O gAd S mAR ar sey
| T/ qfe w1 SR aqdw w0 @ STUIMCIES

Mﬁ% 9T A & AT g A1 fAoy (FhFaE) &1
8% T www e w ogE REAIN-g3A (Teama)

q d a1 49 g w5 - ane ATIRT T &
AN AR adw whww oS e B
T AR WA § % ¥ g 9w @

AW GOER A A GW W seEw waw A

HoF ®W A e Saer @ e 2 gad) R
T A INF w T gnh ) zafeg SEAIE Gkt Cics I
fom R & smg @ SR awT W@ owm W

SR V2755 T

it

a9 ARIAT
a"o g*z‘qr @0 000 tm0r 0000 8000000000 00css00ss0nstns
g g aHT




_§§Lc§§,_ , | | VAKALATNAMA | H 5]

N THE CENIRAL DN STRATLVE TRIEONAL
© ALLAHABAD )

Jnthe Court T Reg. No. 440 of 1987

Claiment

Plaintiff Sneo Shanker Shuk 1a oot )
“Defendant \
Versus Petitioner
3 “Respondent
Defendant  Union Of Inadia & Others
_/——-;—"‘.'——‘/—— 3
Plaintiff |
The President of India do herzby appoint and authorise Shil. Vo Ko BB L oo vesemeriernees
ceereneeaes .Rai lway..ﬂdwo.ca.te,l&l.]ab.&b%d ...... RS v oot B
ISRty R B to appear, act, apply, plead in and prosecute the above described

suit/appeal] proceeding on behalf of the Union of India to file and take back documents, to accept Processes
of the Court, to appoint and instruet Counsel, Advocate or Pleader, to withdraw apd deposit moneys gnd ;
generally to Tepresent the Union of India in the above described suitfappeal|proceedings andto do all things
incidental to such appearing, acting, applyiog, Pleading and prosecuting for the Union of India SUBJECT e
NEVERTHELESS to the condition that unless express authority in that behalf has previously been obtained ,
from the appropriate Officer of the Government of India, the said Counsel/Advocate/pleader or_any,
Counsel, Advocate or Pleader appointed by him shall not withdraw or withdraw from or abandon wholly
or partly the suit/appeal/claim[defence/proceeding against all or any defcndants/respondents/appellant[
plaintifffopposite parties or enter into any agreement, settlement, or compromise whereby the suit/appeal ;
proceeding isfare wholly or partly adjusted or refer all or any matter or matters arising or in dispute therein |
to arbitration PROVIDED THAT in exceptional circumstances when there is not sufficient time to.consult
such appropriate Officer of the Government of India and an omission to settls or compromise would be
definitely prejudicial to the interest of the Government of Tndia and said Pleader/Advocate or Counsel may
enter into any agreement, settlement or compromise whereby the suitfappeal procexding isfare wholly or
partly ?.d]llS(Cd and in every such case the said Counself/Advocate/Pleader shall record and commuunicate
forthwith to the said officer the special reasons for entering into the agreement, settlement or compromise.

The President hereby agree to ratify all acts done by the aforesaid Shriv. K GOAL 4
3 L

. in pursuance of this authority.
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‘Before

In the Court of

..................................

/ do hereby appoint and authorise Shri.. A k @ofe/ﬂ ............................... e

Railway Advocate... ... /37NN L)o‘él .to appear, act apply and prosecute the above des-
cribed Writ/Civil Rev151on/Case/Suxt/Apph(.31011/Appca} on myfour behalf, to file and take back documents,
to accept processes of the Court, to deposit moneys and gener ally to represent myself/oursclves in the above
proceeding and to do all things mcndenlal to such uppearing, acting, app]ymg, pleading and prosecuting for
myself/ourselves.
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..............................................

IN WITNESS WHERE OF these presents are duly executed by mefus this...:................. ...
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